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CENTRAL ADNINISTRAfIVE TRIBUNAL
PRINC IPAL BENCH, NEW OELHI

A NO. 706 OF 1934

New Dolhi the 21st Day of November 1994

Hon'ble Mr,S.K,Dhaon, Vico Chairman
Hon'ble fr.8,K.Singh, Membor{A)

4. Sunil Kumar
S/o Shri I,C,Rem

2, Desh Raj
5/c Shri Mansukh

3, Venkateshwar
$/o Shri Jai Singh

4, Renjit Singh
s/a Shri Dalip Singh

5, Vinod Singh Negi
S/o Shri K.S.Negi

6, Shyambir
S/o Shri Timraj Singh .ooRpplicantso

(By adveccates Shri V,P,Sharas)
Versus

1, Union of India through
Tho Secrotary, Ministry of Defonce
Govt, of India, South Block
New Delhi.

2, The Chisf of tho Naval Staff
Naval H3s, South Block
New Delhi,

3, Tho Director of Administration
Naval HQs., New Delhi, o s +Rospondents

(8y Advocato Shri P,H.Ramchandani)

Ju DGEMENT (oral)

Hon'ble Mr.S,K,Dhaon, Vico Chairman

1, The controvorsy raiscd in this OA is covered by judgament of thia

Tribunol dated 4,3.94 in OA No, 2590/93 (Shri Ram Pal & othars Vs,
Union of India), In tho counter affidavit filed on bohalf of the
respondonts, it is statod that respondents are strictly adhering to tho
diroction given in thp said judgement, In view of this stand, no furthoy
ordor is nocossary, Howsvor, we direct tho rospondents to givo baonefit,
if any, of the saig judgoment to the applicants and strictly adhoxe to
the judgomont datod 4.3.94 in OA 2590/93, With those diroctions, this oA {

is disposod of finally,

(BoKoS INGH) {S;iﬁgHAmN)
MEFBER{N) : VICE CHAIRMAN



